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Allocation to States Affected by Floods

4367. SHRI M.V. CHANDRASHEKARA
MURTHY : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the total amount so far sanctioned
to the States affected by floods for relief
measures and how much is still due to them;
and

(b) whether all the affected States have
utilised the funds for the purpose for which
it was alloiied?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA) : (a) A ceiling
of Central Assistance of Rs. 105.56 crores
has already been sanctioned to the States of
Andhra Pradesh, Maharashtra, Gujarat
Himachal Pradesh, Haryana, Karnataka,
Meghalaya and Tripura. The request of
Central Assistance for flood relief from the
States of Assam, Madhya Pradesh, Sikkimn,
Rajasthan, Uttar Pradesh and Pondicherry
and for additional assistance of Andhra
Pradesh, Himachal Pradesn and Maharashtra
arec under processiug.

(b) Since the assistance has been sanc-
tioned recently, the utilisation report is
expected after 31.3,1984,





